PUBLIC ANNOUNCEMENT ¥0 THE EQUITY SHAREHOLDERS OF

SHARP TRADING AND FINANCE LIMITED
Regt. Office: Shreya House, 4™ Floor, 303 Pereira Hill Road, Anchari {East], Mumbai - 400039
Ph. No (022} 66938222 Fax Ko, 1022) 66939222; smail id:sharptradingitdBpmail. com

This Public Announcement ithe “PA"} is being issued by the Manager to the Dffes ie. Biria Capital and
Finansiat Services Limited. an behalf of the Acquirers, Mr, Bebulat Muichand Vamma, M. 8
Varma, Mr. Gaurav Vishruk Guprta, Mr. Kamalkish k Gupta, Mr, Ha;endra Mchhand Varma,
M. Tarachand Mulchand Vamna, Mr. Vishnukumar Sokalchand Gupta ang My, Vikas Kemalkishore Gupta,
putsuant to Regulation 10 and Regulation 12 and as requirad under the Sscwrities and Exchange Soard of india
{Substantial Acquisition of Shares and Tak Regulath 1887 and subseq, i thereta
{hereinalter refesred 1o as "SEBI(SAST) Regulations, 1997 oz “the Regulations™.
1. THE OFFER
A. Fhis gpen oifer (the “Open Dffer”) is being made pursuant ta Regulations 10 & 12 of the SEBI [SAST)
Regulations, 1987 as afaresait; to the public shareholders of Sharp Trading and Finance Limiled thereinafter
referred to as “STFL", the “Vacget Company™ or the “Company™), by ) Mr. Batidal Varmsa, san of M.
Niulchand Varma, aged 40 years, sesiding at A-1405, Raheja Sherwond, Niston Sompound, Goregacn (Easul,
Mumbai 408063, 2) Mr. Bajrangbali Vanna, son of Ms. Muichand Vama, aged 38 years, residing at A-1305,
Raheja Sheswiod, Nirlon Sompound, Goregaon (Easts, Mumbai 400063, 31 Mr. Gavrav Gupta, son of M.
Vishnukumar Bupta, aged 28 yeats, sesiding st 15/93, Aboura Mahal, 472 foor, Marioe Drive, Mumbai -
408003, 4 Wr. Kamatkisbore Bupta, sonof Mr. GoXalchand Gupte, agad 52 years<esiding at Pt Nu. 4, Vikas
Bungtow, Behing Bahr Petrol Pump, S. T. Road, Chembur, Murmbai - 400071, 5§ Mr. Rajendra Varma, son of
WMr. Mulchand Yarma, aged 35 years, residing at A-1406, Raheja Sherwand, Nirlon Compound. Goregacn
(East), Mumbai 400063, 6) Mr. Tarschard Varma, son of Mr. Mulchand Varma, aged 34 yeass, residingat A-
1308, Raheja Sharwond, Nidon Compoand, Goragson (East, Mumbai 400863, 71 Mr. Vishrukerer Gupla,
son of M. Gokalchand Gupta, aged 52 vears, residing at 1543, Ahaora Mahal, 41h floar, Marine Drive.
Mombai 400002, and 8) M. Vikas Gupta, sanof Mr. Kamalkishore Gupta, aged 28 vears, resiging at Piot No.
4, Vikas Bunglow, Behind Babri Petrol Pamp, 5.7, Road, Chembur, Mumbai - 400071 ,1"the Acquizers} to
acquice up to 49,000 fully paid-up equity shares of Rs. 10 each representing 20% of she paid up equity share
rapitalol STFL at e price of Rs. 50.00 (Rupees Sixty anly) per Share {"0ffer Price”) payable in cash subject 1o
the tesms 2nd conditions mentioned hereinaiter. There aze na other individuals of other entitieslpersons who
areactinginconcert withthe Acquirers for the purpose of the Open Difer,
. As on the date of this PA. the Acquirers hold 35,952 aquity shares constiteting 14.88% of the paid-up and
voting share capital of the Company. Of the said equity shares, Mr, Kamatki Guptaand Mr. Vi
Gup each holds 8,851 equity shases voting rights ang Mr. Gaurav Gugta and Mr. Vikas Gupta each holds
8,990 equity shares f voting rights in the Tasget Company. These shares have been acquired on 151092010
un anolf-market spot delivery basis at a price of Rs. 691 pez shase in cash fram M. Sujit Kumar Singh, onzof
the promaters of the Target Company. The Ar.quuers have complied with reporting requirements of
R jon 711] of the Regulatians for the il
Bn 18[0312018, the Acquirers have entered into a Share Purchase Agreement "SPA"} with Mr. Sujit Kumar
Singh, aged 40 years, slo Mr. Jagannath Prasad (haveinafter seferved to as the “Sefler™) an 2xisting Fromater
of the Target Company t0 takeoves contral and te acquire an aggregate of 1,31.009 (@ne Lakk Thirty One
Thousand) fully paid-up Equity Shares uf fce value of Rs. 10]: [Rupees Ten} each representing §3.47 % of the
wurrent paid up and voling equity sharecapital of STFL{"Sals Shares”] at a price of R, 60.00 (Rupzes Sixty
Only] per fubly paid up equity share payablein cash{“Negotiated Price ™) in the manser set forth herein below:
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consideriag EPS, the Book Value, Returion Net worlhete. ason 31.03.2010.
£. I the apinion of the Acquirers and Manager 10 the Offer, the Offer price of 85.60.00 {Rupees Sixty anly} pes
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tully paid Equity Share isjustitied.

. The Acquirers have not paid any other monetary considesation, whether by way of any naa-compate feg of

otherwise, of pursuanl ta any nor-compete agreement Tor aequ:snmnui the Sharesaf STFL.

The Ofter Price is justified in terms of Reguiation 20{11] of the Regui

¥ the even? of any funker acouisition of Equity Shares by the Acquirers upte 7 working days pries 16 the
closure of the Diter at a price higher than the Offer Price, then the Offer Price wili be revised upwards to e
equal 1 or mare 1han the highest price paid for sueh Howaver, the Acgui half aptbe acquiring
any Equity Shares of STFL during the period of 7 working days, priat to the date of closuce of the Offer.

. This PA is deing refcased, as per Regulation 151 of the SEBI (SAST} Regulatians, $987 in Business Stardard

{English) alt edilions, Business Standard {Hindi} all editions and Navshakli IMarathi} Mumbai edition oaly - as
the registered office of the Target Company is situated in Mumbai and the Equity Shares of the Target
Company are listed on BSE,

INFORMSATICN ABOUT TREACCUIRER(S}

The Ofier is being made by Mr. Kamalkishore Gokzalchand Gupta, Mr. Babulal Muichand Varma, M. Gavrav
Vishnukumar Gupta, Mr. Rejendra Mulchand Varma, Mr. Vikas Kamalki Gupta, Me. Tarachand Mel

F1iof the Regulations for 135,962 {14.68%}shares of STFL.

. M N Jain, partings of Mfs K. K. J. & Co.. Chartered Accountants (Firm Registeation No. 106744W), having
their office at A-402, Rajeshit Record, Teli Gali Cross Road, Andheri (Easth, Mumiaai - 400059 Memberstip
No. 34838}, Tel Na: 022-26827879; fax No. D22 2658278789, email; akjeoBrediffmall.com, has cortitied vide
centificate dated 13109/2010 that the net worth af My, Kamalki: Gupta, Mr. Vishaul Bupta, ¥r.
Gaurav Gupta, Mr. Vikas Gupta, Mz, Babulal Varma, Mir. Bajrangbali Yarma, Mic. Rajendes Varma & Mr.
Tarachand ¥arma as oo 340372010 is Rs.867.91 akhs (Rupess Eighl crores sixty seven lakhs nisety one
thousznd only,) Rs. 535,27 lakbs (Rupees Five crores thirty five lakhs twenty seven thousand oflyl, Rs,
714.8D fakbs {Rupees Saven crores feurtgen lakhs gighty thousand onlyl, fls. 506.32 fiunses Five crores six
fakhs eighty two thousand onfy), 3. 495.03 takhs {Rupees Four crores ninety fiveiakhs Thren thousand onlyl,
Rs. 49.53 lakhs {Rupees Farty nine i2khs fifty three thousand only}, Rs. 343.77 lakhs {Rupees Threr crores
forty three lakbs seventy seven thausand anly] and Rs. 77.68 lakins (Rupees Seventy seven lakhs sixty cight
thausand oniy) ively and that the & have sufficient resources to fulfilf the obligation under this
Open Olfer and under the Share Purchase Agreement satered inlo with 1he promoters of Sharp Trading 2as
Finance Limited.

. The Acguirers intend to seek 3 seconstitution of he Board af Diteetors of 1he Targat Company in accordance
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Varma, Mr, Vishak kalchand G 4 Mr. Bajaranghali Mutchond Varmia,

Mr. Kamalkishare Gokalchand Gupta, aged 52 yeas, IS 1he sen of Mr. Gokalchand Gupta and sesides at Piot
Ma. 4, Vikas Bungfow, Behind Bahri Petrol Pump, 5. T. Road, Chembur, Mumbai - 400071, {Tel no: 922
25209124: Fax No: 622 24034866, emaif; kama)@srmmin}. Heis agraduatein Aftes et

gradualion in the year 1975, he joined his family run business as pariner in Bhasiram Gokalchand Shig
Breaking Yard and Tigrania Steel Corpotation. In the year 1982, hajointly with his family set up first Re-rolling
rifl in Wada, Distict Thane, Mabarashtra named, Mis. Stest Reliing Mitl of Mabarashira. Thereaftat, in the

with the ot the Regulations. For this purpose, the Acquiters have arranged 1o deposit in the eserove
account one hundred percent of the 1o1al ideration paysbls insash ing Tull of the Ofter
with iien in favour of Manzger to the Offer. As such the Acquiters are entizled 1o be appointed as digciors on
the SaardafSTFiafinrapenldal 21 days fromhe date of 1his PA.

, There is no otherp ividualientity acting i with the Acguirers for the purposes of the Offer,

INFORMATIDN RBDUTTHE TARGET COMPANY

. Sharp Trading and Finance Limited was incorpatated on March 30, 1985, with the Registrar of Comaanies,
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year 1983 they started ship hraakmg aclivities in Shavnagar and Mumbal, In 1935 he was elected as
Treasurer in Steel Re-ralers A ionof Maharashira tor five years end therealter in 200 he was elected
as Hanvraiy General Secretary where he is serving 1ifl date. In the vear 2003 he ook up a project of Slum
Rehabiiitation in partnership wilk Yarma Group and thereby ventured into feal estate and construction
activities. He has over two decades of experience in Stesl and Ship-breaking business ang about seven years
experiente in real estate aclivities. He is a promoter and directar of Omkar Realtors & Developers Pyt. L1g.,
Omkar Reattors & Developers (Mahakalil Pvt. Lid, Dmbar Reattors & Developers (Bhoiwadal Prt. L1,
Meticulous Reallers Pyi. Ltd, Anatomy Reahors Pvt. Lid,, £re Realtors Pvi. L1d., Omkar Property
Mainienance Services Pvt. Ld. formerly Dwellers Realtors Pvi. Lid), Omkar Matutal Resowrces Py Lid.,
Appeal Realtors Put. Ltd., Omkar Enesgy Pvt. Lid,, Impeccable Realtors Pyt. Ltd., Kinetic Petroleum Pyt L1g.,
Omnitech Ditfield Services Pvt. Ltd. tformedy Profit Petroleum Pyt Lidd, Terszin 03 And Bas Pyl L.
Cambay Dif And Sas Py, Lid,, Foremos Reallors Put, Lid,, fcon Spaces Put. Lid. Hormerly Unitech Drukar
Realtors Pvi. Lid.), Gmkar Realtors Pyt. Ltd,Gze Vee Steat Put. {1, Daffodil Realtoss Pyl L1d,, Endily
Realtors Put. Lud,, Escalate Realtors £v1. Ld., Emblem Reallers Put. Ltd., Fact Realtars Pvi. Lid, Duke
Petrofeum Pyt. Lid. tormerly Duke Steels Pvi. Ltd.), Brawny Patroleum Put. Lid. iformesly Braway Steels Pl
Ltd.), Befied Realtors Put. L, Assure Realtors Put. Ltd., Green Savwy Realtors Pvt. L6, Guardex Realtors
Pyl Ltd. and Arcane Realtars Put. £1d. He is akso a director of Vedarambh Propasties Pvt. Lid., Yardstick
Properties Pvt. Lid., Haldkar Developers Pyl. Ltd,, Abbeek Properties Pvt. Ltd. ang Azhirup Properties Pul. Lid,

. M. BahulalMulchand Varma, aged 40 years, is thesan of Mr. Mulchand Yarma and resides at A-1405, Rabeja

Sherwood, Nidon Comgeund, Goregaan (Easty, Mumbai - 400063 {¥a! no; 022- 24333978; Fax No: 022
24034066, email: babulal@omkarcorp.com). He completed his higher secondary eduzation in 1he year 1987
88. Thereafler, he started a manufactuting unit of Rubber Praducts in the name and style of M. H. Varma

jointly with his famify which captured good market share under brand name “Rider*. In the year
1838, he ventured inte family tun construction business and not actively involved inle canstruc ion activities.
In the year 2803 he tosk up 8 project of Sium Rehatilitation in p ip with Ghasiram Gok § Group.
He hag eaperience of over 18 years in real sstate and construction ingustey. He is a promoter and director of
Omkar Reattors & Bevelopers Put. L1g., Bmkat Reakiors & Developers {Mahakall Pyt. 11d., Omkar Realtors &
[Bhoiwada) Put. L1d., Meticulous Realters Put. Ltd., Anatomy Realtors Pyt 116.. Erz Reattors Pyi.

Ltd., Gmkar Property Maintenance Services Pyt. Ltd. {formeriy Dwelfers Realtors Pvt. Lud}, Demkar Natural

D. The totaivonsideration payable in cash for the shares beingacquired under the SPA is §3.78,60,0001- tRugees
Seventy Eight Lakhs Sixty Thousand entyl.

The Negetiated Price per Sole Share shall be paid in the farm of cash. The Acquisers have not paid any other
manetary consideratien, whether by way of any sen-campete foe of othenwise, or pursuanl to any fon-
compele ageeemend for acquisitionof the Shares ol STFL,

. The SPA govesns the rights and abligations, inter-se, of eack of the parties 10 the SPA andinaccordance wtlh
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Selles Acgui
Kame Na.of %w.rttothe | Kame Ho.af Yow.r.ite
Equity | totalgaidup Fquity the totaf
shares | cepital shares | paidupcapital
W Sujt Kumas Singh | 1,31,000 { 53.47% M. Babulal Yarma 33383 | 13.43%
Mr. Bajranghali Yarme | 16,686 | 6.81% Devel
Mr. Gaurav Gupta 13830 | 4.85%
Mr. Kamalkishore Gupta t 13,888 | 4.85% R
Mr. Rajendra Yarma 16,696 | 6.81%
. Tarachand Ve | 16,686 | B.81%
#r. Vish Gupta 1 15,878 | 4.85%
Mr. Vikas Gupta 11,880 | 4.85%
Total 1,3t,009} 53.47% Total 1.31,000] 531.47%

0.

Pvt, Lid., AppealRealtors Pyi. L1d., Gmkar Energy Put. Ld,, impaccable Realtors Pul, Ltd., Kinetic
Pateofeum Pvl. L1d.. Omnitech Dilfield Services Pvi. Lid. (formerly Profit Petralown Pyt. Ltd 3. Terrain O1f And
Gas Pur. Lud., Carbay 0 And Gas Pvl. Lid, Foremost Reallors Ped. Lid., kcon Spaces Pyt Lid. (formesty
Unitech Omkar Realtors Pvi. Lidd, Omkar Realiors Put, Led, Kasgwal Constructions Pet. Ltd, Kargwal
Produsts fvi. Lid, Maritime Infra Projects Put. Ltd., Karqwal Developers Pvt. Ltd. Kargwal 185G Developers
Put. Lid, Sitvassa Realtors Pvt. Ld, Strive India Education Foundation (Company incorgorated under section
25 of the Companics Act, 1956}, Progressive Institutes Pvi. L., Daltodi Reattars Pvt, Ltd., Entity Realtors
Pyt. Lté.. Escalate Realtors Pvi. Lid., Emblem Reaftors Pve. Lid., Fact Realtors Pv. Lid., Duke Petroleum Pyl
Ltd, {formerly Duke Steels Pvt. Lid.), Brawny Petroleum Pvt. L6, Hormerdy Brawny Steels Put. Lid,), Belief
Realtors Pv1. Ltd., Assure Realors Pyl. £1d., Green Savvy Realtors Pol. 116, Guarder Realtors Put. Ltd. and
Arcane Realtors Pet. L16. He & a ditector of Vedarambh Properties Pvt. Lid.. Yerdstick Propecties Pvl. Ltd,
Haldhar Devetopers Put. L1d., Abheek Propesties Pet. Lrd. and Rbhirug Peopectiss Pyt Ltd.

Mr. Vishngl Gupla, aged 92 years. is the sen of Mr. Gokalchand Gupta and resides 2t 1593, Ahoura

the tezns of SPA, uponthe execution of the SPA, the parties have agreed that: a) the Acquirers shalid
with tha Seller an agregate ameunt of Rs. 39,30,000)- (Rupees Thirty Nine fakhs thitty thousand Bniyi by
way of cheques, as interast-frae garsest money or degosit, which would be finally adjusted against the
purchase consideration {bj the Acgoirers shall depostz with he Escrow Agent the balance considesation of Rs.
38,30.600 {Rupees Thirty Nine Lakhs Thirty Thousand Bniyj by way of theques favouring the Seiler (c} the
Seller shaltsubmit the said 1,31,000 equity shates of Rs. 107 each of Tasget Company in the dematerialized
form in 1he demas accownt of 1he Escraw Agant 2nd the Escraw Agent subject to the Regulations, wiliissue
transaction notice for ciedit of 1he said shares 10 she said demal account of Escrow Agent (4] the Selier shall
also deliver to the Acguirers undated letiers of resignation of all the Directers of the Company, containing a
dizmation thag thay b im vk sgainstthe Company.

€. Mr. N. K. Jain, Chartered Accountent resising a A-603, £TS 364, Citiscape CHS Lid.. Kondivata, Chokala,
Andheri Kuria Road, Andheri (Easts. Munvai 4080524as beenappointed as Escrow Agent for the puspose of
securing the due performanica by the Acquiters and the Selfer of their chligations under the SPA. Pursuant 1o
this, the Selier, the Acquiters ané the Escrow Agent have entered into an Escrow Agieement dated
18/6912010 which sets out the processes in refation to 3he escrow.

1. The purchasa and sata of shares yader this SP& shall be complated within 5 working days of the submission pf
tie §5-day firal report by tha Maschant Banker a the Offer, in terms of Regulation 24{7) of the Regutations,

m

Mahat, 4" floor, Marine Drive, Mumbai 400002, (Tel no: 022 22813148; Fax No: 022 24036086, emaii:

Maharashtra. it secerved Certificate for C of Business on Aptit 6, 1985, The Registered Difice
of the Bompany is situated 3t Shreya House, 4* Floar, 301-A Peeciza Hill Road, Andhors (East), Mumbai -
400039; Phone No. 1022} 66838222, Fax{622) 66933222,

. As on datg of this PA Mr. Sujt Xusar Singh and Mi. Shekhar Keshav Mandrekar are the Promoters of the
Tasget Company.

. Wir. Sujit Kumar Singh and Mr. Shekhar Keshov Mansrekar {"Pramotess™ asquited substantial sharehoiding

and contrel ever the Company by entering into twa separate Share Puschase Agreements dated May 23,

2003, one with Mr. Gopalji O Bhanushak, M. Shankazlal § Bhasushali, Mr. Narendsa 6 Bhanushaf, Mr.

Lazmiden G Bhanushali, Ms. Hansa K Bhanushali aad M. Zaver S Bhanushal ithe Ersnwhile P and

1heother with certain then Non-pzametes sharehalders ol the Company and making an open offer 1o the public

sharehielders in terms of the SEBI {SAST) Regulations.

The presem disectors of STFLare Wir, Anum Kamat, Ms. Katy Umiigar and Dr. Shee! Kumar Singh,

The marketabla lot for the Shares of STFE is Hone! in the demat fpem. The ISIN of Squity Shares in

dematetiafized furm iz INESG7001014, The sharey are permitted for trading ander the T categary. The sciip

code of the shares at the BSEis 512417,

. The suthorized share capital of STFL a5 on date is Bs. 25,00,000)- (Rupees Twenty Five Lakhs) compsising
Z,50.000 {Two Lakhs Fifty Thousand] equity shares of Rs. 10/ Rupeos Teal sach. Theissved, subscrived and
paid-up equity share capital as on dote is Rs. 24,50.080)- {Rupees Twenty Four lakhs lifty theusand |
comprising 2,45, 000 (Two Lakhs Forty Five Thousand) equity shates of Rs. 10k {Rupees Ten) each.

. As on the date of this Pultlic A theie are na vearrants, options ar convarlible
instsuments convertible into Equity Shares on 3 Later date,

. Alithe shares of STFL are fisted and permitted for traging on Bomhay Stack Exchange LidBSE,

. The Equity Skaras of the Target Company were suspended $rom trating at the BSE, fram July 26, 2095,
Howeves BSE, vide notice no. 2008190725, dated October 7. 2008 has revaked the suspeasion in trading of
equity shares of the STFL with efect frometober 14, 2609,

. There arene partly paig up shates ia the Company.

. STFLhas nosubsidiaries.

L. Nong of the direetoes of STFL represent the Acguirer,

M. STFL was aarlier in the gusiness of inange and ading. IUis presently engagad in activities refating trading in
chemicals and pharma intermediate drugs.

. STFL had ahezed its meain objects of 1he Memorandum of Association for which 2 speciel resolution was
nassed an September 30, 2002 and 1he Company teceived 1he Sestificate for Registration of special resehution
dated Januacy 21, 2003 for carrying on activities refating to afi pharmacestical products and natural syathatic
and chemicalsubstances and drugs, medicines, chemicals, berbals, perfumes, toifet articles and cosmatics.

. There had been defay by Targat Company in complying with the reparting requirements undar Chapter I of the

SEBIISAST} Regulatians, 1997, for the years 1938 to 2002. However, the Target Company comphied with the

reporling 1 yngier 813) of the Tor the years 1588 10 2002 under SEB!

Regulamamn Scheme 2002 on Dacsmber 27, 2002 and lor the year 2003 on April 17, 2003, Alter the

1zkeaver by the P: there have been i of defayed fiance with the regorting requirements

uager Chapter 1l of the Regulations for cegufation B(3} for the years March 31, 2004, March 31, 2005, March

31, 2087, Warch31, 2609 and March 31, 2010,

Brigf Financials ol STFL basedon the audited financiaistatements are as lollows:

For vear ended 31.03.2018
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Partisulars

Rs. Infacs
systy(8igmail coms. He has done bis malriculation. Aftes campleting his studies in the year 1974 hejoined oo : 729.39 ]
his family sun stee! business as partnet in Ghasiram Gokalchand Ship Breaking Yard & Tigrania Steel Totat Exnendi 747,95
Corporation. iz the year 1982, he jointly with his family set up first re-rolfing mik in Wada, District Thane, Profit Befers Tax 383
Maharashtra named Bfs. Steel Roliing Mill of Maharashtra. Thereafter, in the year 1983 they started ship Profit After Tax (2.54!
breaking activities in Bhavnagar & Mumbai. In Apeit 2005, he joined as @ partnes in Elmi:ar isesand  Fpoy up Equity Share Capital 2458
thereby ventured into rgal estate activities. Heis the president of Ship RecyclingInd: {Indial. Reserves ang Suplus lexchaling Bevalualion reseves, il anfl TE3
Hahas over two decadas of experience in Steetand Ship-brsking husiness and has eaparience of aboul 6 years Oiher financial data
in Real Estate Business. Heis 2 pramoter and directos of Gee Vee Steal Pvt. Ltd. Dividend (%] il

. Mr. Bajrangbali Varma, aged 38 years, is the sor of Mr. Mulchand Yarma and resides at A-1305, Raheja

Sherwood, Niclon Comgound, Geregaon {East], Mumbai - 400063, (Tel no: 022- 256865388; Fax No: 022

Easnings por Shate{Rs,) {Fully diluted) ot applieable sinze the

Company is loss making

24034086, emanl: bali@kargwal.cond. In 198788, he jointly with his family stasted a f unit ot
Rubher Products in name ard styfe of M. H. Vaimaa Industrigs with fanily. In the year 1998 he ventured into
family run construction usiness and got actively involved into construction activities. In year 2000, he with
his family formed High Rise Conszruction toJogk altes slitypesof construction activities. He has experience of
abovt 18 years in real estale and development activities. He is 2 premoler and dirsetar of Kargwal
C ions Pvi, L16., Kargwal Products Put. L1d., and Kargwa! Develspers Pvt. Ltd.

1. The SPA also provides tha! in case of f of any p of the Regulati 1o the
Opan Difes hoing triggered by 1he Sharg Purchase Agreement, the agreement shall not be acied upon by the
Sellerorthe Acquirer.

J. As the apgregate equity stake of the Acquirors in the paid up eouity share capitalof STFL, after the transfer of
Sale Shares covered i the SPA will be more than the stipulated threshold of 15% in compliance with
Regulations 10 and 32 of the SEBI {SAST} Reguiations, 1997, the Acquirers are herely making the Dpen
Gter, 1o acquire up 10 43,080 equity sheres of Rs. 10 each representing 20% of the issued, subscribed and
paid up equity share capitatof STFL from tha public shaseholders of STFL at 1he OFer Pricaie. Re, 60,00 par
equity share, payable in cash, subject to the terms and canditions, mentiored hezzinafter. Equity shares thaz
would be tendered in the valid form in 1eims of the Open Dffer will be transfecred in favaar of the Arquiters
upan completion of the Open Gffer tarmskidres, The Open Oifer will be made to thase shareholders whose
names sppear on the Register of members } as Beneficial Dwners in the recerds of the Depository on the
specified Datei2. Friday, October 1. 2016,

K. There are nc ootsianding partty paid equity shasss or any other instrument anvestible into equity shares a1a

future date, in the books of the Targat Company o the dale of the PA,

. The shares of the Target Company aro fisted on the Bembay Stock Exchange Limited, Marabai {1he "BSE'L
The shares sk o1 admitsed as parmitted secuity in any other Stock Exchange. The shares are infraquenly
traded as par the data awailable with the BSE (Sousce: www bseindia.com! within the meaning of

} (il 1o Regulation 205} of the Regul

#. The Acquiress have acquired 35,962 equity shares of the Targe: Company asmentionedin paragiaph B above.

N. Neither the Acquirers nor the Tasger Company nor the Selier have been prohibived by the Securilies and
Exchange Board of india thereinattes rofersed to as “SEBI") from dealing in securities, in terms of direction
under Section 138 of the Seewrities and Exchange Beard of India et 19972 thereinafter referred to as "SEB1
Act"larunder any of the Regulations madeunder the SEBI Act.

D. The Acquizers d not have any sepresantatives on tha Board uf the Target Company as on the date of this PA,
Bowever, the Acquiters piopese 10 reconstitute the beard of directors of the Targel Company as per
Regulatian22{7) of SEBI{SAST) Regulations, 1937 andfor upoa compietion of Dpen Offer formalities.

P. The Dlfer is rot s a resuil ol gichal acquisition resalling in indirect acquisition of shares of the Targe
Company.

L. The Manager te tha Dpen Ofler .2, Birla Capitat and Fisancial Services Limited does aot holg any shares
in the Target Company a5 on the date af tha PA. They declarg and undertake that they shall not dealin the
shates ot the Targat Company during the period commencing from the date of their appoiniment as Manager
to the Open Bfter till tha axpiry of 15 days from the dateof clasurenf Open Giter.

R. Thisis not z competitiva bid.

§. The Offer isant subject to any enin levelof from the sieitisnata
abfer and the Acguirers will be obliged 1o acquire all the equity shares tendeted in response to the Ofer,
subject to amaximum of 48,000 equity shares that ase tendered in the valid form in terms of the Bffer subjeet
10 the terms and conditions mentioned in this PA and the Letter of Offsr "LOF") 1o be mailed te the
sharehatders of STFL.

T. The Acyuicers have not enteredinta sny infer-se agreement for the purpose of allocation of the shares receivad
inthe Offer.

2, THEOFFER PRICE

A. Theshares of tho Tatget Company are listedonly st the BSE.

8. Theshases are not admitted a5 permitied security inany other Stock Exchange.

£. The annualised trading turnover is less than 5% of the total numbes of fisted equity shares. Accordingly, the
equily shares of 1he Target Company a7¢ desmad 1o be infraguently traded at the BSE. The Offer Price of Rs.
£0.00 (Rupees Sixty oaly) per fully paid upsquny share of STFL is justifiedin terms of Regulation 20 (5} of the
Regulations since 1he same has heen d idering the following:
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. Mr. Gaurav Bupta, aged 28 years, is th

Mr. Rajendra Yarma, aged 35 years, is the son of Mr. Mulchand Varma and cesides at A-1406, Rabeja
Shervagod, Niclon Compound, Geragaon {East), Mumbai - 400063, {Tel no: 022 66254100; Fax No: 022
24034086, email: raj@omkarcorp.cam. He s a Civil engineer from Gujarat. After completing his edueation, he
started his career with a Structurat Desigring fimm as a Traine to Structural Consuitant where he seeved for a
year. inJune 1998, be joinad a5 enlrepreneur in his family run construction business Mis, M. H. Varma. In the
year 2006 he joiatly, lormed a irm for executing varisus construgtion projecis in the name and style of Mis
Kargwa! Constructien. Ke has about $3 yeass of expesience in construction and purchases tefated activitigs in
ReatEstate Business. He is a promater and director of Omikar Realtors & Developers Pt. L16., Gmkar Reattors
& Developers {Mahakali} Pet. L., Omkar Realtors & Developers {Bhoiwadal Pvi. Ltd., Metizulous Realtors
Put. Ltd, Anatomy Realtors Pvr. Lid,, Era Realtors Pe. Lid., Bmkar Property Mainterance Services Pyl L1d.
{foremerly Dwellers Realtors Pvt. Lid ), Gmkar Naturat Resources Pve. Lig, Appeal Realtors Pul. trg,, Gmkar
Energy Pv1. L1d.. fmpeccable Realtors Pyi. £1d,, Kinetic Petioleum Pvi. Ltd., , Tesrain Gif And Sas Pvr. Ltd,
Camhay €it And Gas Pyl L1g, Feremost Realtoss Pyt Lid., feon Spaces Pyt Lad. (fermerly Unitech Dmkar
Realtars Put. Ltd), Omkar Realtors Pvt. 116, Raviraj Design Studia Pyt Ltd., Ridhi Sidhi Shetkari Pyt Lid.
Kargwal Constructions Pyi. Ltd,, Kargwal Products Pui. Ltd,, Kargwal Developers Pt Lid,, Kargwat 1356
Devalopers Pyt. Ltd., Daffodit Realtars Pvt. Eid., Entity Reallors Pvt. Lid., Escalate Heaitors Pyt. L., Emblem
Reafters Pvi. Ltd., Fact Realtoes Fvt, Ltd,, (uke Petealeum Pyt. Ltd. {formerly Duke Stesls Pyl Ld.), Brawny
Petroleam Pvi. Ltd. {formesty Brawny Steels Pvi. LtdJ, Belisf Realtors Put. Lid.. Assure Realtors Put. Lid.
Green Savvy Realtors Put, Lid,, Buardex Realtors Pvt. Ltd. and Arcane Realtors £v1. Lid. He is also a direcior

Retum on Nat Worth (%) ot apphieable since the
Company is ioss meking

10.62

Book Yalue Per Shase (s}

5. REASDN FORTHE DEFER AND FUTOREFLANS

A. The Acguirers are i 6in [aking over the ang control of STFL as 3 suaiegic invesiment ant
hence are making this open offer for substantizl acquisition of Shares and voting rights of STFL, accompanied
By change in cantesl anid mamageent. Thesfore, he 0fer is being made in sceatdance with Begulation 16
and 12 of the Regulations.

. The Qiter 1o the public shargholders of STEL is for agquiting 20% of the tetal paid up capital [ voling rights.
After the proposed Dtfer, the Acquirers wift achieve substamial acquisition of sheres and voting rights,

| aver the Tasge? Company.

The Acquirers intend 1o expand 1he activily ase of the Target Conpany in ordar 10 enter ialg the new area of

husiness. Tha Acquirars wauld cause the Zompany to amend the abject clause to commanta business refating

toreal estale and construction.

Furthar, the Acquirers world cause the Company %o increase its share capital in one o more tranches,

immgdiately after the clogure of the ez andlar from time (o time,

. Subjeet 1o satisfaction of the provisions under the Companies Act, 1956 and for any other Regulationis), the
Acquirers intend %0 reconstitute the Board of Directors of STEL in accerdance with the provisians of the
Regulations. Since the Acquirers have deposited, in Lhe escraw accounl. one hundred percent af the totat
tonsideration payable in tash, interms of second provise @ lation 2217} of the Regulations, the Acqui
are antitied 10 be appeinted on the Baard of Dirsctoss of the Target Company afier a period of swenty one days
from the date of PA.

. The Acquirers do not corrantly heve any plans to dispose off o7 otherwise encumber any asseis of STFL IR Tke
succe2@ing two years from the date of closure of the Btfer, except as required Far the purpose of testruciuring
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of Vedarambh Properties Pve. Lid., Yardstick Propasties Pyvi. Ltd., Heldhar Devel Pyl Lid.. Consalidated

Remedies Pvt. Lid., Abheek Properties Pvt. Ltd. and Abhirup Properties Pyr. L1d.

Wr. Tatachand Varma, aged 34 years, is the son of Mr. Mulchand Yarma and resides at A-1306, Raheja
Sherwood, Nidan Compouad, Goregaon (East), Murbai - 400063, (Tet ne: 022 65254100; Fax No: 022
24034068, amail: d p.com). He d his dipioma in Computer Applications in the yzar
1996-97 and alter completing his education hejoined as a computer teacher where he served for one and half
years. In 1999 ke started bis own business of Computer Software anu Hardware in the name and style of Mfs.
Varma Gosnputers lill yeat 2603 in the year 2600, he ¥ i tionactivities jeintly with others
and set-up Mfs. Kargw! Conswruction and was looking after alt administration and supputt activities, He has
ahoul 10 years of experience in Real Estate industy. Be i a promoter and divector of Omkar Realiors &
Oevelapers Pvt. Ltd, Kargwal Censtruziions Pyl L18., Kargwal Praducts Pvl. Ltd., Kargwat Developers Pyt
{tdand Kargwal 135G Developers Pvi. L1d. He is atso a director of Foremost Realtors Pvt. L16, & Conselidated
Remadies Pyt Ltd.

. Mr. Vikas Gupta, sged 29 years, is the son of Mr. Kemalkishore Gupta and resides at Plot No. 4, Vikas

Bunglow, 8ehind BahriPetsel Pump, 8.7, Road, Ghembur, Mumbat- 400671, (Tetno:022- 25299!24 Fa: Nu

andior it of assets, op Rabilities, o of the Target Company Jor

commercsalreasans aadopvfalwna! efficiencies, The Acquirers undertake that Ibey shalinot sell, dispase of or
any | assets of the Target Company except with the prior approvat of the

The Acg; would iake zppropriate decisions in the sferesaid manlers, a3 per the

requirements ot business and in ine with opportunities or changes in the zconamic scenari, from time ta time.

STATUTORY APPROVALS | DTHER APPROVALS REQUIRED FOR THE GFFER

Noappraval fram any bank or fnancial institations & required for the putposs of this Open Bller, tothebest of

the knowlegge of the Acquirers.

As on the date of PA, to the best of the Acquizets’ knowledge, no other statutory apprevals are fequired fo be

cbiained for the purpese of this Bpen Gfer.

The Open Bifer would tte subiect to all the statutery sppiovals that may besome spplicable a1 2 faker date

before the completion of the Open Offer. The Acquirass will have the sight not to praceed with tha Offerin the

event any of the approvais are refused, in jerms of Regutation 2704 () of the Regulati

tn case of delay dus 1o nan-receipt of any stalutory approval, Requlation 22(12] of the Regulations, will be

adhered to, i.e. SEB has power to grant extension of time to the Acquiress fof paymem of considaration 1o the

Sharahnl
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022 24634068, emnailvil karcarp.com). Heis a graduate. Afterc
theyear 2007, he joined his family run sleel business. He later ventured inlo real estaleindustry. He has ehaut
7 years of expetience in Real Estate. Ke is a promater and direxior of Gmiar Reaftors & Developers Pyt Lid.,
RidhiSighi Shetkari Pvt. Ld., and Ghasiram Steel Industries Pve. 1 td. Keis alsoa directar of Fosemost Reallors
Pv1, Ltd, and Raviraj Design Studio Pyz. £16.

't Mir. Vi Guataand sesides at 15193, Ahoora Mahal, 4
floar, Marine Dcive, Mumbai -400002, {¥e! no: 022 27813149; Fax Nu: 022 23034065, email:
gaur k pcom). He completed his grad n in the year 200% and did his MBA in
Finance, Landon, En year 2002-03, he joined hls {amily run steef business and thereafter ventured into real

estate aclivities. He has experience of about 7 yearsinihe constraction industsy. Heis ap di

harehafders subject 10 Acquirers agreeing [o pay interest to the shareholders fgs defay beyoad 15 days from
the date of closing of the Offer as directed by SEBL Further in case the deley accars on account of veilifut
default by the Acquiress in olttaining the approvals. Regulation 22(13 of SEEBI ISAST} Reguistions, 1997, wit
alsohepome applicable.
The Acquirers reserve the zight £o withdraw the Open Giler, in terms of Regelation 27 of the SEBi {SAST}
Regulatians, 1937 in the event the statutory appsovals, it any, fused, i the gvent of wi I, a Public
Anrouncement will be made in the same newspapers in which this original P4 is being mate
. DISCLOSUREUNDER REGULATION 2(3)

Ypon letion of the Difer, ing full in the Offer and of shares undes the SPA,

m

~

af Omikar Realtors & Developers Pyt. Ltd., Dmkar Realtors & Developers {Mahakali Pvt. Ltd., Omkar Realters
& Developers {Bhoiwadal Pv1, Lig, Meticulous Realiors Pyt Ltd., Anatomy Realiors Pyl. Lid,, Era Realtors
Pyt. Lid., Omkar Property Maintenance Services Pyi. Ltd. {formerdy Bwellers Realtors Pyt Ltd), Omkar

Hegoliated price

Highest Price paid by the Acquisers for accuisition, iF any, including by way
of oflaiment in 2 public or rights issue or 2 preferentiat issug during the
peting of 26 weeks prior 10 the date of PA.

5. The highest and the avaraga price paid by the Acquirers for acquisition of
shares i the Sompany during the 2 weeks patiod prior to 1he date of PA
tig: garameters

Rs.50)-

I

&

Rs.50)-

Rs.501

Pvt. L1d.. Appeal Realtors Pvt. Ld.. Omkar Energy Pvt. L1d., Impeccable Realtors Put. Ltd.,
Kinetic Petroleum Pvt. Lid,, Dmaitech Oiifield Services Put. Lid. ormerly Profit Petroleurm Pyt, Lid), Terrain
0Oil And Gas Pyt. Lid., Cambay Cif And Gas Put. Ltd., Foremosl Realtors Pyt. Ltd., lcon Spaces Pyt Lid.
{formatiy Unitech Dmikar Realtors Pvi, Ltd.} Omkar Reafters Pyt 110.. Ghasiram Steel industries Pot. Ld.,
Daifodi Reattors Pvt. Ltd., Entity Reahiors Pur. Lid,, Escatate Realiors Pvl. Lid., Emblem Realtars P, Lid,
Fact Reattars Put. f1d.. Buke Petroleurm Pvt. L1g. (formerly Duke Steels Pyt. Ltd ), Bravwny Patrofeum Pyt Ltd.
(formerly Brawny Steels Pyt. Lid }, Belief Raaltors Pet. L1d., Assure Realtors Pet. L1d., Green Savwy Realtors
Pyt Lid,, Guardex Realtors P L3d. and Arcane Realtors Pt Lid. Ke is abso & director of Vedarambh
Pzoperties Pui. Ltd,, Yardstick Properties Pur. 11d., Haidhar Developass Put. Ltd., Abhesk Proparties Pyt Lid.

X 1R
NatoratF

The Acqm:ers beleng 1o wwo families, Le. Ghasicam Gokalchand family and the Varma family. Mi.

D. The Btfer Price is justifiag as it is the highest of the prices mentianed sbave in tarms of provisians of
Regutation 20{5} of the Regulations. The Equity Shares being infrequently traded, the Dtier price is justified

d Gupta, Mr, Gaweav Vishaulasnar Bupta. Mr. Vikas Kamalkishore Gupta, and Mr.
\rashnukumar Gokalchand Gupta belong to Ghasiram Gekalchand Group. Tha group is primarily engaged in
aciivity of Ship Breaking & Steel Rolting arilts and its operatians ate in Mumbai and its proximity. Mx. Babulal
Mulchand Yarma, Mr. Rajendra Mulchand Varma, Ms. Tarachand Muichand Varma, and Mr. Bajeranghali
Miuichanrd ¥aima delang to the Varma tamily. Varma family is engaged in constroction of industrial building.
Mubit-stosied Commercial cum Residential Township at Umbergaon, Sitvassa, Vapi, Daman, Wada and
Wumbai.

Mr. Kamalkish

___%a sgif ot apdited financials as on March 31, 2010
1| Resarh on Net woith {%} Hot Applicable as the and Abhirup Propesties Put. Ltd.
m zompany has made loss £
2 | Boak Value (R} 10.62 Gokalch
3 | Eaming per share {Rs. ger equity share of face value of Rs. 101 each} Mot Rpplicable as the
company has made loss
4 | PEmulitple ot Applicable s the
company hag made |

Gupta, Mir. Vish Bupta, Mr, Gaurav Gupta and Me. Vikas Gupta have complied with

e Acquiers will hold 2,15,962 shares constituting 88.15% of the equizty share capital of 1he Target
Company,

A3 per Clause 404 of the Listing Agreement with the BSE, the Target Company is cequiter 1o mainiding
25% public shareholding on 2 continuous basis. Ia the event that (heacguisilion mate in pursusnce 10 the lfer
results in the public sharehalding o the Target Sompany falling belov such mindmurm fevel, the :QE.{UHQ
uadertake o lzke pecessaty steps to facilitate cemphiance ol the Targel Gompany with 1he refevist provisions
of the Listing Ag and ather applicabletaws, withia the time geriod hereitt ot i accorgance
with such other ditections as may be provided iy BSE. Tho Acquirers prosentiy de 5ot have shy inteniivn o
delist the Target Campany from the BSE.

. FINANEIAL ARRANGEMENTS

. The Acquirars have adequale own resources 10 meet the Jinancial requizements of tha Opeg Gitsr, The
Eesirers have made firm arrangement for the resources requited to complete the Open Oifer in accordance
with the Regulations.

. A ing fult the total 7 of funds for the acquisition of spte 49,000 equity shatgs,
Being 20% of the paid up equity capital of STFL at Bs 55.00 per share would be As. 28,530,000 (Rupews
Twenty Nine Lacs Forty Theusangl, The Acquitars hawg already made fitm atrangement for the finanglal
reseurces required to implement the Gpen Offer ing full As ger Repulation 28 of SEBI
{SAST) Regulations, 1997, Acquirershave createdant Accaent with HOFC Bank Ltd, Sion Branch and
matea cashdepositin Cutrent Account fot Rs, 23,40,6005- {Rupees Twenty Nina Eakhs Forty Thausand only),
being 100% of the amount regquired tor 1he Open Dffer,

. The Acquirers havae confirmed that the funds lying in the above mentioned acceunt wilt be utilized exclusively
for the purpose of the Dffer, The Manage: 1o The Difer hys boensolely authotised by the Acgusers 1o operate

Corti...
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and realise the value of Escrow Account (which afso has a lien marked favouring the Manager to the Offer}in
terms of the Requlations.,

D. The Aeguirers have duly empowered the Manager to the Open Offer, to reafize the value of the Escrow
Accountin terms of the Regedations.,

E. The Manager 1o the Open Offer, hereby confirm that firm arrangement for fuads and money for payment
through verifiable means are in place to fulfill the Open Offer obligations of the Acquirers,

F. Incase of a revision in the Offer price, the Acquirers would raise the amount in the Escrow account 10 ensure

compliance with Reguiation 28 of SEBH{SAST) Regulations, 1997,

. OTHER TERMS DF THE OFFER

A. The Letter of Offer specifying the detailed terms and conditions of this offer together with Form of
Acceptance cum Acknowiedgement {FOAIForm of Acceptance) and Form of Withdrawal will be mailed to the
equity shareholders ¢f STFL whose names appear on the Register of Members of STFL or in the records of the
depositories as beneficial owners, at the close of business hours on Friday, Octeber 1, 2010 {refersed to as
“the Specified Date”). The offer is made to afl the remaining shareholders (other than the Acquirers and the
Seller) whose names appear in the register of members as sharehelders or in the records of the depesitories as
heneficial owners on the specified date and also to those persons who own the shares any time prior 10 the
closure of the otfer, but ars not the registered sharehoideris).

B. Subject to the conditions governing this Gffer as mentioned herain, the acceptance of this effer by the equity
shareholders of STFL must be absolute and unqualified. Any accepianee to this offer which is conditional and
incomplete in any respect will be rejecied without assigning eny reason whatseever,

C. Shareholders who held Shares in physical form and who wish to tender their Shares will be required to send
the FOA, duly signed and completed in the manner specified therein together with all the necessary
documents, as specified in point 10 (€) in the section of this Public Announcement titled "Procedure for
Acceptance and Settlement”, to the Registrar to the Offer at address mentioned under point 10 {A) of this
Public Announcement either by hand defivery during husiness hours or by registered post or courier so that
the same are received on or before the closing datei.e. Saturday, Becember4, 2010,

D. In respect of demateriafised Shares, the credid for the Shares tendered must be received in the eserow
account as specified in point 10 (B) on or before 5.00 p.m. Indian Standard Time on Saturday, December 4,
2010,

E. While tendering the shares under the Offer, NRIs/ OCBs/ foreign shareholders will be required to submit the
previous RBIIFIPB Approvals (specific or general) that they would have obtained for acguiring the shares of
the Target Company. in case the previous RBUFIPB approvals are not submitted, the Acguirer reserves the
right to reject such shares tendered. While tendering shares under the Offer, NRI] 0CBsj foreigr shareholders
will be required to submit a Tax Clearance Certificate from the Income Tax guthorities, indicating the amouat
of tax to be deducted by the Acquirer under the Income Tax Act, 1961, before remitting the consideration. in
case the aforesaid Tax Clearance certificate is not submitted, the Acquirer will arrange to deduct tax at the
rate as may be applicable to the category of the shareholder under the Income Tax Act, 1981, on the entire
consideration amount payable to such shareholder,

F. Applications in respect of shares of the Targed Company that are subject matter of litigation whergin the
shareholders of the Target Company may be prohibited from transferring the shares during the pendency of
the said litigation are liable to be rejected if the directions { orders regarding these shares are not received
together with the shares tendered under the Offer. The Letter of Offer in such cases, wherever possible, wil}
be forwarded to the concerned statutory authorities for further action by such authorities. The Acguirer wilf
not be responsible in any manrner for any loss of Share certificatels! andlor Offer acceptance documents
turing transit and the shareholders of the Target Company are advised to adequately safeguard their interest
in this regard. in case of any lacunae andfor defect or modifications in the dosuments/forms submitted, the
aceeptance s liable to be rejected. A tentative schedude of activities in respect of the Offeris given below:

w
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OPROCEDURE FOR ACCEPTANCE AND SETTLEMENT

A. Procedure for accepting the offer by eligiblo persons

The equity shareholders of STFL who qualify and who wish to avail of this Offer thereinafter referred to as
“Acceptor”) wilt have to deliver the relevant decuments as mentioned at point {B} and (C} and (D) below as
applicahle to the Registrar to the Bffer i.e., Adroit Corporate Services Private Limited ad address mentioned
below, by hand defivery or Registered Post ar courier between 10.30 am to 4.00 pm on all working days Le.
other then Sundays and pubtic holidays and on Saturdays between 10.30 amto 2.00 pm.

ADROIT CORPORATE SERVICES PRIVATELIMITED

19/20, Jaferbhoy Industrial Estate, 1* Floor, Makwana Read, Maral Naka, Andheri (East), Mumbai- 400
059, Tel: +81-22- 2859 0942 14442 6060 Fax: +91-22- 2850 3748,

E-Mail: surendrag@adroitcorporate.com

Contact Persen: Mr. Surendra Gawade

B. For equity shares held in dematerjalized form:

ii

For the purpose of the offer a Special Depositery Account has bheen opened by Registrar to the Offer i.e.;
Adroit Corporate Services Private Limited, in the name and style of “Adraoit Escrow Aje STFL Open Offer”
with Stock Holding Cerporation of India Limited as the depository participant in National Securities
Depository Limited ("NSDL"), Equity Shareholders holding the shares in dematerialized form will have to
deliver the {ollowing documents;
FOA duly comgieted and signed in accordance with the instructions cantained therein, as per the records of
the Depository,

. Photocopy of the delivery instruction slipin “off-market” mode or counterfoil of the delivery instruction slip in
“off-market” mode, duly acknowledged by the relevant Depositery Participant (DP).

i. For each delivery instruction the beneficial ownei should submit separata FOA.

iv. The detaiis of the special depository account opened for this purpose are as under:

DP Name Stock Holding Corperation of India Limited
DRID IN301330

Client 10 Number 20821215

ISIN INES&7D81014

Market Off-market

Activity Day and Date

Specified Date Friday, October 1, 2018

Last date for a competitive bid Thursday, October 14, 2010

Date by which the Letter of Offer will be dispatched 1o shareholders Saturday, November 6, 2010

Date of opening the Dffer Monday, November 15, 2010

Last date for revising the Offer Price/ number of shares Thursday, November 25, 2010

Last date for withdrawal of acceptance Wednesday, December 1, 2010

Date of ciosing the Offer Saturday, December 4, 2010

[Bate by which acceptance/rejection would be intimated and the Saturday, December 18, 2010
corresponding payment for the acquired shares andlor the share
certificate(s)/demat defivery instruction for the rejected Shares wil

be dispaichedfissued.

. Shareholders who have sent their physical equity shares for dematerialisation need to ensure that the process
of getting equity shares demateriafised is completed well in time so that the credit in the Special Depositery
Account is received on or befora closure of offer.

C. For equity shares held in physical farm

Registered equity shareholders shoutd enclose:
FOA duly compieted and signed in accordance with the instructions contained therein, by sll equity
shareholders whose name appears on the share certificates,

i. Original share certificate(s}
fiz. Valid share transfer formis) duly signed as transferors by all registered equity shareholders (in case of joint

holdings}, in the same order and as per the specimen sighatures registered with and duly witnessed at the
approptiate place.

. Unregistered owners of equity shares should enclose:

FOA duly completed and signed in accordance with the instructions contained therein,

ii. Criginalshare certificatels)
ii. Original broker contract note of aregistered broker of a recognized stock exchange.

iv. Valid share teansfer form(s) as received from the market. The details of the buyer should be left blank. If the

1

details of the buyer are filled in, the tender will not be valid under the offer. Acguirer's name wilf be
subsequently filled in upon verifying the validity of the share transfer form,

. Noindemnity is needed from unregistered equity shareholders.

1WITHDRAWAL OPTION
The equity shareholders, who are desirous of withdrawing their acceptances tendered in the offer, can do so
upto three working days arior to the date of the closure of the offer i.e. on or before Wednesday, December 1,
2010. The withdrawat option can be exercised by submitting the 'Form of Withdrawal' {separately enclosed
with Letter of Offer) to the Registrar to the Offer, Adroit Corporate Services Private Limited at the address
mentioned at point 10 (A) so as to reach them en or before Wednesday, December 1, 2010.
In case of non-receipt of 'Form of withdrawal', the withdrawal optien can be exercised by making an

application on piain paper along with the details such as name, addrass, distinctive nambers, fofio numbers,
numbar of shares tendered, date of tender,

12 GENERAL

A. Shareholders may note that if there is a competitive hid:

i} The public offers under all the subsisting bids shall close on the same date,

it} As the offer price cannot be revised during 7 working days prior to the closing date of the offers |
hids, it would, therefore, be in the interest of shareholders to wait till the commencement of that
period to know the final offer price of each bid and tender their acceptance accordingly.

B. The Acquirer and Target Company have not been prohibited by SEBI from dealing in securities, in terms of
direction issued under Section 118 ar any other regulations made under the SEBI Act, 1992,

C. Forany queries regarding the Offer the shareholders | applicants may contact the Registrar to the Offer at the
address mentioned in 10 {A) of this public arnouncement.

D. If the aggregate of the valid responses to the offer exceeds offer size, then the Acquirer shall accept the valid
applications received on a proportionate basis in accordance with Regulation 21 (6] of the Regulations. The
equity shares of STFL are traded in compulsory dematerialized form and rinimum marketable lot is one equity
shara.

E. The Acquirers shall acquire the equity shares from the shareholders of the Company who have validly tendered
the equity shares under the Offer (i.e. equity shares and other documents are in order in accerdance with the
terms of the Offer] and remit the consideration in respect thereof on or before Saturday, December 18, 2010
incash by Account Payee Pay Order | Demand Craft, etc. Aay delay will attractinterestin terms of Regulation
22112} of SEBI{SAST) Regulations 1997. The information as to whether the equity shases tendered by them
have been accepted {in full or in part) or rejected and consideration payable would be sent by Registered Post,

F. The Acquirer is permitted to revise this Offer upward up to seven working days prior to the date of closure of
the Dffer. In the event of such a revision, an announcement will be made in the same newspapers in which this
PA has appeared and the revised offer price would be paid for all validly accepted equity shares tendered
anytime during the Offer,

G. Pursuant to the Regulation 13, the Acquirer has appointed Birla Capital and Financial Services Limited as the
Manager to the Offer.

H. Birla Capital and Financial Services Limited, manager to the offer does not hold any equity shares of STFL.
Further, they have undertaken not to deal in equity shares of STFL uptoe a period of fifteen days after the
closure of offer,

The Acquirers, Mr. Babulai Mulchand Varma, Mr. Bajranghafi Muichand Varma, Mr. Gaurav

Vishnukumar Gupta, Mr. Kamalkishore Gokalchand Gupta, Mr. Bajendra Mulchand Varma, Mr.

Tarachand Mulchand Varma, Mr. Vishnukumar Gekalchand Gupta and Mr. Vikas Kamalkishore Gupta

accept full respensibility for the information contained in this PA and also for the obligations of the

Acguirers as |aid down in the Regulations and subsequent amendments made thereot,

issued hy: Manager to the Offer

BIRLA CAPS

BIRLA CAPITAL AND FINANCEAL SERVICES LIMITED
(YASH BIRLA GROUP COMPANY)
Dalamal House, 1st Floor, J. B. Marg, Nariman Point, Mumbai 400 021
Tek +91 22 66168400/428 ; Fax: +81 22 22047835
£-mail ; sheela@birlacaps.com
SEBI Regn.; INMODO011567Name of the contact persen: Ms. Shesla Chhatwani
On behalf of the Acquirers

Mr, Babulal Muichand Varma, Mr. Bajrenghali Mulchand Varma, Mr. Gaurav Vishnukumar
Gupta, Mr. Kamalkishore Gokalchand Gupta, Mr. Rajendra Mulchand Varma, Mr, Tarachand
Mulchand Varma, My. Vishnukumar Gokalchand Gupta and Mr. Vikas Kamalkishore Gupta
Place: Mumbai
Date: September 22,2010

Aful



